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CENTRAL ACMINISTRATIVE TRIBUNAL PRINCIP AL BENEH

0a No,B890/98

Noy Mlhis this the 2nd day of June,1998..
HON TBLE MR.Se Re ADIGE, VICE CHAT A AN { ) (3B}

Baleshyar Pandit,

5/o Shri Ranm Lakhan Pandit, -

qr. MNo,833, Krishi Kun J,

IaARI Pusa,

New Delhi, eese fpplicant,

(By !\d\mcate: ghrei T.Chitrenjan Hati)
_\L%_I.‘.':”.E.’E.,_

1e Ir‘«ﬂff
through DlPBCtOL General,
. Krishi Bhawan,
New DElhio

2. National Bureau of Plant,
Genetics Research,
through Director,
IpRI Pusa,
New Delhi eces s RESpON dENts,

_0 RDER(D RAL)

'pp.pvli cant's counsel shri Chittaranjan
Hati adnits that épplicant has sagarétely filed
O.tx Noe2588/ 92 which is on the same subject as
the present OA and he has 2&lso filed Ma(unnumbered)
vide Filing No.5610 on 29.5.,98 praying for amending

that 0na,

2 shri Hati therefore prays for pemission

to uithdrau present 0,A, No.B9S0/098 alohg with

Mmn No,1147/98. .

3. Prayer alloued and 04 No.B90/98 tegether

with MANo,.1147/98 is dismissed as withdrawn.

(b.{.% 37\

YIce CPAIHﬂQR(A

/ua/



